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 2.6  hrs.
 BUSINESS  OF  THE  HOUSE

 Shri  S.  M.  Banerjee  (Kanpur):
 Yesterday  evening  when  the  Deputy-
 Speaker  was  in  the  Chair,  there  was  a
 motion  to  be  discussed  today  on  ihe
 report  of  L.LC.  by  Dr.  Singhvi.  Since
 Dr.  Singhvi  was  unwell,  it  has  been
 postponed,  My  submission  is  that,  if
 the  hon.  Minister  for  Parliamentary
 Affairs  agrees  to  it,  a  very  important
 motion  standing  in  the  name  of  Shri
 Madhu  Limaye  on  the  closure  of  tex-
 tile  mills  be  taken  into  consideration.
 We  have  been  badgering  you  with
 Call  Attention  Notices  on  this.  I  hope
 you  will  kindly  admit  it  for  tomorrow.

 sit  ry  लिमये  (मुंगेर)  :  बड़ी  मेहर-
 बानों  होगी  1

 अध्यक्ष  महोदय  :  उन्होंने  सुन  लिया  :
 इस  पर  सोच  लेंगे  ।

 क्री  सघु  लिमये  :  वह  तो  “न”,  “ना
 ही  करेंगे  1

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Do  you  feel  you  have  been
 badgered,  Sir?

 Mr.  Speaker:  I  do  not  know  as  much
 English  as  my  hon,  friends  know.  I,
 therefore,  cannot  catch  the  exact
 meaning  of  that.

 Shri  S.  M.  Banerjee:  My  knowledge
 of  English  is  poor.

 Mr.  Speaker:  Even  then  it  is  superior
 to  mine,

 TAXATION  LAWS  (AMENDMENT)
 AND  MISCELLANEOUS  (PROVI-
 SIONS)  BILL—contd.
 Mr.  Speaker:  Clause-by-clause  con-

 sideration  has  to  be  taken  up.  The
 time  allotted  is  5  hours;  the  time
 already  taken  is  4  hours  and  55  minu-
 tes;  there  is,  therefore,  a  balance  of
 only  5  minutes.

 Shri  s.  M.  Banerjee  (Kanpur):  It
 should  be  extended.
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 Mr.  Speaker:  The  question  ts:
 “That  clauses  2  to  4  stand  part

 of  the  Bill.”
 The  motion  was  adopted.

 Clauses  2  to  4  were  added  to  the  Bill,
 Mr,  Speaker:  Clause  5.  There  is  an

 amendment,  No.  2,  standing  in  the
 name  of  Shri  Morarka,  This  requires
 President's  sanction  and  that  has
 been  obtained.  But  Shri  Morarka  is
 not  here;  so  it  is  not  ‘being  moved.

 The  question  is:
 “That  Clause  5  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.
 Clauses  6  and  7  were  added  to  the  Bill.
 Clause  8—  (Exemption  from  tax  in

 certain  cases  of  undisclosed  income
 invested  in  National  Defence  Gold
 Bonds,  1980.)
 The  Minister  of  Planning  (Shri  B.

 R.  Bhagat):  I  beg  to  move:
 Page  3,—

 for  line  35,  seubstitute—
 “of  the  Reserve  Bank  of  India,

 the  State  Bank  of  India  or  any
 subsidiary  bank  of  the  State
 Bank  of  India.”  a)
 This  is  the  definition  of  ‘public  ser-

 vant’.  This  includes  officers  and  em-
 ployees  of  the  Reserve  Bank  of  India,
 the  State  Bank  of  India  ang  subsi-
 diary  Banks.

 Mr.  Speaker:  The  question  is:
 Page  3,—

 for  line  35,  substitute—
 “of  the  Reserve  Bank  of  India,

 the  State  Bank  of  India  or  any
 susidiary  bank  of  the  State  Bank
 of  India.”  aD

 The  motion  was  adopted.
 Shrimati  Renuka  Ray  (Malda):  I

 want  to  say  something  on  Clause  8.
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 Speaking  on  the  general  considera-
 tion  of  the  Bull,  ]  hag  requested  tne
 Minister  of  State  to  drop  Clause  4,
 if  possible,  from  the  Bill.  This  is  the
 clause  which  deals  with  undisclosed
 income.  I  have  already  given  the  rea-
 son  why  I  want  this  clause  to  be
 uroppea  from  the  Bill.  Of  course,
 the  design  of  the  Bill  is  very  gora
 and  if  the  provisions  of  the  Bill  are
 olherwisg  carried  out,  jt  will  help  to
 net  a  large  amount  of  gold  which  oa
 heid  in  gmall  quantities  by  women
 and  others  in  ornaments.  There  was
 a  tremendous  response  to  the  sugges-
 tion  of  Gold  Bonds  when  the  Prime
 Minister  made  an  appeal  in  Calcutta
 a  few  days  ago.  Women's  organisa-
 tions  also  have  come  forwarg  to  heip.
 Some  people  have  suggested  that  they
 would  nat  like  to  be  clubbed  toge-
 ther  with  those  who  have  undisclosed
 wealth.  If,  as  Shr;  Morarka  said  yes-
 terday,  and  Shri  B.  R.  Bhagat  himself
 has  also  said,  what  is  contained  in
 clause  8  is  already  there  and  it  is  not
 an  additional  concession  to  undis-
 closed  wealth,  then  I  would  submit
 that  this  clause  may  be  held
 over.  |  had  suggested  earlier
 that  this  may  be  held  over  till  the
 hon.  Minister  of  Finance  was  back
 from  his  visit  abroad.  I  woulg  re-
 quest  him  even  at  this  twelfth  hour
 almost  to  hold  over  this  clause  if
 Possible,  and  if  it  ig  not  possible  to
 holq  over  the  Bill,  then  I  am  sure  the
 House  will  agree  to  omit  this  clause.
 Even  ig  it  is  desired  to  get  the  wealth
 from  those  who  have  undisclosed
 wealth,  still  I  would  request  the  hon.
 Minister  not  to  bring  that  jnto  the
 same  Bill  and  the  same  design  which
 has  evoked  great  response  from  those
 who  legitimately  hold  gold  in  orna-
 ments  and  wing  would  be  glad  to  come
 forward  to  some  extent  and  contri-
 bute  the  gold.  It  is  a  question  of  the
 Patriotic  urge.  As  you  know,  in  this
 country,  there  is  generally  a  preju-
 dice  to  part  with  gold  ornaments,  We
 want  to  overcome  that.  I  think  that
 this  is  the  day  and  the  hour  to  do
 80,  80  tirat  those  idle  ornaments  can
 be  utilised.  Let  there  be  no  excuse
 given  and  let  there  be  no  psycholo-
 gical  feelmg  which  could  prevent  such
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 a  thing sagen:  I  think  that  some
 of  those  who  have  opposed  this  Bill
 would  withdraw  their  opposition  al-
 toge.her  ig  this  particular  clause  were
 not  there  in  the  Bill.

 The  hon.  Finance  Minister  is  now
 back,  and  I  would  request  him  to
 think  over  it  ang  if  necessary  boid
 over  this  Bill  for  some  time,  and  |
 am  sure  the  House  would  agree  and
 you,  Sir,  would  also  agree  if  the  hon.
 Finance  Minister  wants  some  time  to
 think  over  this  clause.

 Mr.  Speaker;  The  hon.  Member
 would  give  time  to  the  hon.  Minister
 to  think  over  it.

 Shri  B.  BR,  Bhagat:  Yesterday,  when
 I  replied  to  the  debate,  I  took  great
 paing  to  explain  this  clause  and  I
 explained  why  the  concessions
 had  been  given.

 Mr.  Speaker:  Now,  she  is  taking
 advantage  of  the  arrival  of  the  hon.
 Finance  Minister.

 Shrimati  Renuka  Ray:  I  had  lis-
 lened  carefully  to  what  Shri  B.  R.
 Bhagat  had  to  gay  yesterday.

 Shri  B.  BR.  Bhagat:  This  purticular
 clause  {s  the  most  crucial  clause  of
 the  Bill.  The  concessions  given  have
 been  given  for  valid  reasons,  and  in
 no  way  do  they  affect  the  patriotic
 urge  of  the  people.  The  large  num-
 bers  of  women  who  hold  gold  in  small
 quantities  can  contribute  them.  So,
 this  clause  does  not  come  in  their  way,
 and  I  would  plead  with  the  hen.
 Member  not  to  press  her  request.

 Mr.  Speaker:  The  question  is:
 “That  clause  8,  ag

 mand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clouse  8,  as  amended,  was  added  to
 to  the  Bill,

 Clause  9  wag  added  to  the  Bill.

 amended,

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bi'l.
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 Shri  B.  B.  Bhagat:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”

 Shri  Ranga  (Chittoor);  I  rise  to
 oppose  this  Bill  even  at  this  stage.
 This  is  an  immoral  Bill,  according  to
 me.  Government  seem  to  be  so  des-
 perate  that  they  are  prepared  to  for
 get  all  their  earlier  pledges  and  thin
 threats  hurled  out  at  all  those  peopic
 who  had  been  taking  advantage  of  all
 the  loopholes  within  the  taxation  sys-
 tem  and  other  tax  legislations,  and
 have  now  come  forward  to  reward
 those  people  who  till  now  have  non-
 co-operated  with  Government,  obs-
 tructed  their  officials,  deceived  the
 whole  administration  and  bronght
 Government  into  great  disrepute  and
 thereby  benefited  themselves  to  the
 tune,  as  they  themselves  say,  of  crores
 and  crores  of  rupees.  When  it  suits
 Government  they  castigate  those
 People  in  the  wildest  possible  manner;
 but  when  it  suits  them,  they  also
 bring  forward  a  Bill  of  this  nature
 to  give  them  an  opportunity  to  turn
 all  their  ill-gotten  moneys  jnto  gold
 by  allowing  them  to  place  those
 moneys  at  the  disposal  af  Govern-
 ment,  and  also  give  g  guarantee  to
 them  about  the  gold  being  repaid  to
 them  after  fifteen  years.

 Now  would  there  be  amore  immoral
 procedure  than  this?  What  is  it
 that  their  gold  control  has  achieved?
 The  entire  Opposition  was  unanimous
 —and  quite  a  large  number  of  Mem-
 bers  on  the  Congress  side  had  then
 supported  us  by  their  speeches—in
 condemning  that  gold  control.  It  has
 failed  in  its  object,  and  yet  Gov-
 ernment  is  peraisting  in  hanging  on
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 to  it  and  in  saying  it  has  not  failed,
 although  it  has  failed.  All  that  it  has
 achieved  is  to  put  out  of  employment
 all  those  who  traded  in  gold,  jewel-
 lery,  the  goldsmiths.  I  think  their
 number  was  estimated  at  5  lakhs.  They
 were  put  out  employment  and  they
 are  in  a  hopeless  position.  They  have
 now  been  placed  as  beggars  at  the
 doors  of  these  government  officials
 asking  for  licences,  permits,  some
 small  facilities  for  their  children,  small
 grants  here  and  emoluments  =  there.
 Is  it  not  high  time,  at  least  when  they
 have  brought  forward  this  Bil  as  a
 confession  of  their  own  failure  of  the
 earlier  attempt,  to  withdraw  that  en-
 actment  or  at  least  to  release  these
 people  from  the  trammels  that  they
 themselves  have  placed  upon  them
 also  unnecessarily  and  in  such  an  un-
 merited  manner?

 Wha;  is  this  Bill  going  to  achieve?
 What  it  would  do  would  be  this  All
 the  rich  people  who  have  got  plenty
 of  money  at  their  disposal,  which
 they  do  not  know  how  to  let  cireu-
 late  in  a  bona  fide  manner  in  the  so-
 cial  economy  of  our  country,  would
 emphoy  a  large  number  of  agents  to
 work  in  towns  ag  well  as  in  villages
 to  reach  the  middle  class  people,  lower
 middle  class  people,  even  poorer
 people,  offer  them  twice  or  thrice,  gs
 high  a  price,  as  is  now  ruling  in  the
 market  for  gold  and  induce  them  to
 part  with  their  mall  ¢rinkets,  gold
 ornaments  thay  they  have,  for  brold-
 ing  which  this  Government,  because
 of  pressure  in  parliament,  gave  exemp-
 tion  from  the  Golqg  Contrel  Order.
 All  this  gold  would  be  ,bsorbeq  by
 these  rich  people  in  return  for  the
 Toney  which  they  would  otherwise
 not  be  able  to  circulate  in  our  social
 economy  at  all.  That  gold  would  be
 brought  to  the  citadels  of  this  Gov-
 emment  not  by  the  poor  people,  not
 by  the  middle  class  people,  directly
 for  their  own  benefit—as  the  Prime
 Minister  had  offered  to  do,  on  every
 ten  grammes,  which  would  be  re-
 turned  again  after  5  years  and  so  on
 —but  this  gold  would  be  absorbed  br
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 these  middlemen  on  behalg  of  these
 capitalists,  millionarics  and  crore-
 patis,  who  have  been  castigated  by
 this  Government  in  name  till  now,
 this  gold  will  be  bought  by  these
 people  and  placed  at  the  disposal  of
 Government  with  this  guarantee  that
 all  this  golq  will  be  returned  to  them
 after  5  years.

 The  result  would  be  that  though
 Government  may  get  this  gold,  those
 poor  people,  who  originally  own2d
 this  gold,  would  be  deprived  of  that

 gold  which  is  so  very  valuable  to  them
 in  every  way,  gocial  and  economic.
 This  golg  would  be  taken  away  from
 them  and  placed  at  the  disposal  of
 Government  by  these  millionaires  and
 crore-patis  who  really  do  not  deserve
 this  kind  of  unearned  increment  by
 Teason  of  the  social  ang  economic
 benefit  that  this  Bill  seeks  to  confer

 on  them.

 That  is  one  of  the  many  reasons
 why  we  oppose  this  Bill.  My  hon.
 friend,  Shri  Masani,  has  already  in
 his  eloquent  way  described  how  much
 the  people  are  horror-struck  at  the
 manner  in  which  the  Government
 Misuses  the  power  placed  in  its
 hands  by  the  people  in  order  to  per-
 petrate  such  immoral  acts,  in  order  to
 Provide  an  escape  for  these  people
 who  really  do  not  deserve  this  kind
 of  escape  to  utilise  their  jll-gotten
 Moneys  and  profit  by  them.  I  endorse
 the  eloquent  plea  he  made  the  other
 day  agains;  this  Bilj  gnd  in  favour  of
 the  silversmiths,  goldsmiths  and  other
 artisans  who  have  been  hurt  so  very
 bedly  and  wrongly  by  this  Govern-
 ment.  I  pope  that  H  not  now,  a  little
 later  at  least  wisdom  would  dawn  on
 Gevernment,  if  not  on  this  Gevern-
 Meat,  on  ite  successor,  to  come  far-
 ward  with  meceasary  legislation  to
 release  these  &  lakhs  of  families  of
 geldamiths  from  the  trammeis§  and
 troubles  causeq  to  them  by  this  Gov-
 ernment  m  such  an  immoral  and  un-
 conscionable  wy.
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 Shri  H.  N.  MakerJee  (Calcutta
 Central):  I  am  afraid  |  must  oppose this  Bill  because  I  cannot  understand
 how  Government  expects  results  which
 would  be  in  keeping  with  the  national
 interests  as  a  result  of  thia  legisle- tion.

 As  Shri  Ranga  has  said  this  Bill  is
 immoral,  if,  of  course,  moral  consi-
 derations  have  any  place  in  the  mind
 of  Government,  but  it  pampers  and
 fattens  the  crooked  and  avaricious  ele-
 ments  in  our  society.  It  panders  to
 dishonesty  and  gives  a  lot  of  en-
 couragement  to  the  mom  hardened
 crooks  in  the  community.

 This  kind  of  pandering  to  dis-
 honesty  is  something  of  which  the
 Government  should  feel  ashamed,  and
 this  pandering  need  not  have  been
 taken  recourse  to  if  I  am  to  take  Shri
 Bhagat  seriously  when  he  answered
 Shri  Warior  yesterday.  Ghri  Warior
 had  asked  him  to  touch  those  people
 who  hed  the  gold,  whe  could  dis-
 forge  it,  and  Shri  Bhagat  told  him
 that  he  would  touch  their  heart—a
 very  good  thing  tu  do.  Touch  their
 heart,  change  their  heart,  as  Gandhiji
 sought  so  many  times  to  do,  do  it  by
 all  means.  We  in  our  times  saw  how
 Gandhijij  used  to  go  about  when  he
 wanted  to  change  the  hearts  of  peo-
 ple.  We  were  young  enough  to  be
 permitted  even  into  women's  meet-
 ings  when  Gandhiji  held  them  and
 collected  from  our  mothers  and  si
 ters  whatever  ornaments  they  could
 give  away.  That  wag  during  the
 greet  days  of  92]  when  the  Tilek
 Swaraj)  Fund  was  collected  to  the
 tune  of  Rs.  ]  crore  in  a  few  months
 time,  and  Rs.  |  crore  in  those  days
 means  I  do  pot  quite  know  how
 much  in  the  preseat  day  computa-
 tion.  But  if  you  can  touch  the
 hearts  of  people,  go  ahead,  do  it.

 There  is  a  lot  of  gold  quite  un-
 necemarily  being  wasted  in  this
 country.  there  is  no  doubt  about  it.
 After  all,  this  faectnation  for  gold
 in  a  Werbarie  relic.  and  there  will
 come  a  time  surely  when  we  would
 use  that  kind  of  gilttering  metal  in
 order  to  embellish  the  toflet  room
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 [Shri  H.  N.  Mukerjee]
 or  places  of  that  description,  This
 barbaric  relic  which  continues  in
 our  country  today  is  something  of
 which  great  advantage  could be  taken
 brovided  the  Government  moved  in
 the  proper  way.  Go  ahead  and
 appeal  to  the  people  to  give  away
 their  gold  in  return  for  what  is  a
 proper  return  for  that  particular  tran-
 ‘saction,  but  what  are  you  doing?  You
 are  umending  the  fiscal  legislution  of
 this  country  in  order  to  allow  people
 who  have  always  got  away  with  their
 loot  to  have  even  a  greater  share  of
 the  Joot  as  far  gs  the  country's  national
 wealth  is  concerned.

 Some  time  ago,  Shri  Mahavir  Tyagi
 in  his  wisdom  wanted  to  give  certain
 concessions  to  tax  shirkers  and  he
 collected  the  fabulous  sum  of  Rs.  07
 crores  at  a  time  when  he  knew  very
 well  that  ten  times  that  amount  should
 certainly  have  been  forthcoming,  but  it
 was  not  because  they  know,  the  sharks
 know,  very  well  how  to  behave,

 Shri  Krishnamachari  and  Shri
 Bhagat  are  trying  to  improve  upon
 the  experience  of  Shrj  Mahavir  Tyagi,
 but  this  kind  of  method  will  not  help.
 The  hoarders  are  escaping  the  clut-
 ches  of  the  law,  and  I  remember
 having  heard  Shri  Bhagat  saying  at
 one  time  that  there  were  some  lacu-
 nae  in  the  legislation  and  they  could
 not  go  ahead,  Plug  those  lacunae  in
 the  legislation,  and  if  there  are  lac-
 unae  in  the  legislation,  well  we  are
 supposed  to  be  living  in  an  emergen-
 cy,  you  have  got  the  DIR  and  all  the
 consequential  authorities  which  you
 have  arrogated  to  yourself,  I  mean  the
 Government  has  arrogated  to  itself.
 Why  don't  you  employ  the  weapon  of
 DIR  and  allied  instruments  in  order
 to  find  the  gold  where  it  is  to  be
 found?

 Only  today  we  see  in  the  papers  a
 report  about  the  income-tax  guthorl-
 ties  in  Caleutta  discovering  black
 money  to  the  extent  of  several  crores
 of  rupees  following  simultaneous
 searches  of  the  offices  and  residential
 premises  of  about  fifty  people  in  Cal-
 eutta  and  neighbouring  areas.  This
 very  city  of  Calcutta  was  visited  only
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 recently  by  our  friend  the  Home
 Minister  Mr,  Nanda  in  April  965
 when  to  the  consternation  of  the
 Ministers  who  had  come  to  receive
 him  at  Dum  Dum  airport  he  got  into
 the  car  along  with  one  of  the  big-
 gest  financial  tycoons  in  thig  country.
 Then  he  made  a  speech  to  the  Cal-
 culta  Businessmen  trying  to  console
 them  for  having  become  at  least  tem-
 porarily  and  tentatively  the  target  of
 attack  by  the  West  Bengal  govern-
 ment  which  was  taking  some  very
 hesitant  and  moderate  steps  against
 hoarding  and  profiteering.  Mr.  Nanda
 hag  not  been  able  to  live  down  this
 ignominy  which  he  acquired  in  Cal-
 cutta  in  April  1965.  Another  of  his
 colleagues,  now  a  Cabinet  colleague,  I
 do  not  see  him  here,  the  Minister  of
 Parliamentary  Affairs  and  Communica-
 tions  tried  to  improve  upon  Mr.  Nanda'‘s
 performance  and  he  offered  some-
 thing  like  an  apology  to  big  business
 in  Calcutta  and  said  that  the  treat-
 ment  Meted  out  to  big  business  must
 be  changed.  People  who  have  been
 secreting  the  wealth  of  the  commu-
 nity,  in  their  own  interests,  people
 about  whom  no  adjective  can  be  hard
 enough,  those  people  are  being  pan-
 dered  to;  their  interests  are  being
 subserved  by  the  immoral  action  of
 this  Government.  As  I  said  like
 Gandhiji  if  this  Government  had  the
 guts  and  the  imagination,  it  should  try
 to  appeal  to  the  people  in  order  to
 get  hold  of  whatever  gold  is  available.
 But  this  kind  of  trick  will  not  do.

 Yesterday  Mr.  Bhagat  told  us  that
 they  have  got  gold  to  the  extent  of
 173  crores  in  our  prices,  about  73
 lakhs  or  so  in  international  price  and
 they  are  hoping  as  some  people  tell
 ug  to  get  about  500  crores.  That  is
 all  of  course  stuff  and  nonsense  and
 balderdash;  the  are  not  going
 to  get  it  unless  you  cen
 really  appeal  to  our  common  people  to
 come  out  with  whatever  they  have
 got.  They  have  not  got  what  the  big
 sharks  have  got.  If  you  are  not  dealing
 with  sharks,  the  results  would  by  no
 means  be  commensurate  with  at  least
 the  ostensible  expectations  ef  Gev-
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 ernment.  Why  is  the  Government  re-
 fusing  to  tackle  the  main  sources
 of  black  money?  Why  does  not
 Government  try  to  plug  those  parti- cular  loopholes  which  are  responsible
 for  so  Much  of  blackmoney  accumula-
 ting?  Whay  about  controlling  the  im-
 port-export  trade?  I  cannot  go  into
 details  of  the  matter.  Why  not  come
 forward  with  objective  measures  in
 order  that  our  export-import  trade
 can  be  controlled  in  national  interests?
 Why  not  stop  the  illegal,  speculative
 fo:ward  trade?  Why  is  it  that  private
 lending  and  usury  are  continuing  jn
 the  way  that  it  is  continuing?  Why
 should  the  banks  have  the  freedom  of
 the  country  and  carry  on  in  the  way
 they  are  carrying  on,  quite  oblivious
 of  the  cconomic  objectives  which  this
 country  has  set  before  it?  Why  is  it
 that  inflation  is  not  being  stopped  by
 properly  holding  the  priceline?  We
 see  al]  these  things  happening  and  we
 see  on  the  other  hand  a  growing  feel-
 ing  of  friendlinesg  towards  the  private
 sector.

 And  We  see  guch  things  taking
 Place  as  the  ambassador  of  qa  country
 accredited  to  India,  the  United  States
 Ambassador,  I  should  mention  him
 even  by  name,  I  cannot  think  of  any
 other  country  where  the  ambassador
 who  is  a  foreign  personality  goes
 about  the  place  as  if  he  has  got  the
 freedom  of  the  country  and  makes  all
 kinds  of  statements,  giving  all  kinds
 of  advice  in  go  far  as  how  We  ought
 to  be  fashioning  our  economic  policy.
 This  Ambassador,  Mr,  Chester  Bowles
 went  round  went  to  Ahmedabad  I  see
 in  the  papers  and  made  speeches  re-
 ferring  to  how  certain  things  were
 being  saiq  about  PL  480  transactions
 and  how  they  were  ‘utter  unadulter-
 ated  nonsense”  and  so  on  and  so  forth.
 He  has  the  freedom  of  the  country.
 That  is  what  the  Government  had  per-
 mitted  to  him.  I  cannot  imagine  the
 Indian  High  Commissioner  going
 about  in  the  United  Kingdom  or  the
 Indian  Ambassador  in  the  United
 States  going  about  in  the  United
 States  criticising  strongly  what  is
 being  done  in  the  United  States  Con-
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 gress  or  in  the  British  Parliament. Sut  of  course  these  people,  white-
 skinned  people,  because  of  the  pig- mentation  of  their  skin,  and  because
 they  have  a  lot  of  Money  in  their
 Pockets,  think  they  can  put  us  in
 their  pocket,  and  that  is  their  calcu-
 lation.  Therefore,  they  go  about
 places  talking  in  this  manner.  He  said
 that  the  “right  of  the  United  States
 Government  is  there"—he  said  it  in
 Ahmedabad  yesterday—“to  examine
 the  developmental  plans  on  which
 United  States  money  was  spent.”  ३
 am  quoting  his  words;  they  are  put
 within  inverted  commas  in  the  news-
 paper  reports,  And  he  told  us
 that  India  should  follow  Japan  and
 Italy  and  give  greater  encourage-

 ment  to  private  industries,  large  and
 small,  domestic  and  foreign.  T  do
 not  know.  He  has  no  business  to  give
 us  such  advice.  (Interruption).  But  in
 any  case,  he  did  not  require  to  give
 us  thig  advice,  because  Government
 is  already  acting  according  to  the
 advice;  possibly  advance  intimation
 had  come  a  long  time  ago,  and  this
 weakness  for  the  private  sector  has
 been  continuing  for  all  thig  time.
 I  go  not  mind  their  having  a  weak-
 ness  for  the  private  sector.  We  are
 all  private  personalities  in  one  way,
 and  there  is  a  private  aspect  of  our
 lives—socia]  and  economic.

 Mr,  Speaker:  This  is  the  third  read-
 ing  and  I  will  have  to  call  others  aleo.

 Shri  H,  N.  Mukerjee:  I  shall  finish
 as  quickly  as  I  can.  I  do  not  mind
 this  partiality  for  the  private  sector
 if  that  happens  to  be  governmental
 policy.  But  it  does  not  happen  to  be
 governmental  policy,  Government  has
 to  have  control  of  these  strategic
 heights  of  the  economy  and  these
 private  people  should  not  be  allowed
 to  have  the  run  of  the  land.  But  what
 do  they  dot

 I  pointed  out  the  other  day,  and
 there  was  no  answer  from  the  Govern-
 ment  side.  There  was  one  of  our
 leading  tycoons,—one  of  the  Shri
 Ram  Group—who  paid  a  lakh  of
 rupees  to  our  defence  fund  and  got
 his  photograph  printed  in  all  the
 pepere,  giving  acheque  to  Mr.  Shastri,
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 [Shri  H.  N.  Mukerjee]
 and  the  Pakistan  Radio  has  announced
 that  it  wag  he  who  has  paid  Rs,  20
 lakhs  to  the  Pakistani  Defence  Fund,
 This  kind  of  thing  happened,  These
 are  the  people  whom  we  are  going  to
 placate  and  pander,

 Shri  Hari  Vishnu  Kamath
 (Hoshangabad):  It  is  a  serious  matter.
 (Interruption).

 Shri  H.  N.  Mukerjee:  A  long  time
 ago,  it  wag  not  only  Shakespeare  who
 talked  about  gold  being  “the  common
 whore  of  humanity,”  but  in  the  Maha-
 bharata,  it  has  been  gaid:....

 Mr.  Speaker;  Shakespeare  has  said
 that  beauty  provoketh  the  thieves
 more  than  gold.

 Shri  H.  N.  Mukerjee:  The  Maha-
 bharata  says:

 ने  हत्वा  परममानि  न  कृत्या  कर्म  दुष्करम  a
 न  हत्वा  मत्स्यघातीयम्‌  प्राप्नोति  महतीम्‌

 लियम  |

 It  means  that  you  cannot  make  big
 money  unless  you  tear  the  heart  out
 of  other  people,  unless  you  do  the
 most  drastic  things,  unless  you  be-
 have  as  if  you  are  fishing  and  you
 are  treating  the  other  people  with
 the  cruelty  that  you  show  to  the  fish
 which  you  are  ultimately  trying  to
 land.  That  is  the  way  in  which  we
 go  on  in  this  country.

 Now,  in  this  country,  reports  cir-
 culate  with  impunity  about  multitu-
 dinoug  moneys  being  about  the  place.
 In  our  unhappy  country  we  have
 these  reports.  I  am  glad  Mr.  T,  T.
 Krishnamachari  is  here.  It  ia  some-
 times  very  painful  to  have  to  get  all
 kinds  of  periodicals  sent  to  us  by
 post—they  come  to  us  just  like  that—
 where  all  kinds  of  allegations  conti-
 fue  to  be  made  against  Mr.  T,  T.
 Kriehoamachari  personally,  about  the
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 empire  which  is  alleged  to  have  been
 built  by  his  children,  about  the  enor- mous  sums  of  money  which  they  have
 made,  about  the  fact  of  their  being immune  to  income-tax  payment  and
 all  sorts  of  things.  (Interruption).
 I  am  not  referring  to  it  in  order  to
 say  that  |  believe  in  that  kind  of  re-
 Port,  but  the  fact  is  such  reperts  cir-
 culate  and  nothing  is  done  about  it.
 Neither  do  the  courts  of  law  get  ena-
 bled  to  take  cognizance  of  this  kind
 of  slanderous  accusations—if  they  are
 slanderous  accusations—nor  does  the
 Public  get  satisfaction  about  the  re-
 ports  which  go  about  all  the  time,
 sbout  so  much  money  being  all  over
 the  place,  money  which  Government
 cannot  lay  its  hand  upon,  and  Gov-
 ernment  is  now  driven  to  take  this
 measure  in  order  to  give  further  faci-
 lities  to  those  people.

 Mr.  Speaker:  The  hon.  Member's
 time  is  up.

 Shri  H.  N.  Mukerjee:  I  do  not  know
 why  you  are  so  particularly  unkind
 in  regard  to  certain  things  which  I
 am  trying  to  say  (Interruption).

 Mr,  Speaker;  Not  about  the  things
 which  he  is  saying,  but  this  is  the
 third  reading,  and  the  hon.  Member
 may  not  exceed  the  time-Limit.

 Shri  H.  N.  Mukerjee:  You  have
 been  pleased  to  extend  the  time  of
 the  debate  by  a  certain  measure  of
 time,  I  hope.  Lf  you  want  me  to  sit
 down,  |  shall  sit  down.

 Mr.  Speaker:  No,  no,  I  am  remind-
 ing  him  that  the  time  allowed  is  one
 hour,  and  I  have  to  distribute  It
 among  many  other  hon.  Members.
 That  is  why  I  am  requesting  him  to
 be  brief.  That  is  all.

 Shri  WH.  N.  Mukerjee:  I  am  trying
 to  be  brief,  but  I  do  take  it,  and  I
 am  sure  you  wil]  agree  with  us,  that
 when  certain  matters  arg  there  be-
 fore  us  and  we  have  an  opportunity
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 through  the  instrumentality  of  dis-
 cussion  of  g  financial  measure  of  this
 sort,  certain  things  have  got  to  be
 brought  to  the  notice  of  Govern-
 ment.  I  wag  just  referring  to  them,
 and  it  js  not  in  order  to  malign  the
 Finance  Minister.  I  have  no  personal
 animus  in  this  matter.  Not  at  all  I
 am  not  built  that  way.  But  what  I  do
 not  like  is  this  kind  of  thing  which
 passes  muster  without  being  contested
 and  proven  to  be  wrong,  And  an  im-
 pression  is  created  in  the  public  mind,
 and  in  my  mind  also,  which  |  want  to
 see  removed  by  governmenta)  effort,
 that  ther,  are  moneys  all  over  the
 place  which  are  not  being  caught
 hold  of  by  the  governmental]  machi-
 nery  which  is  there.  |  want  to  be
 assured  by  Government  that  all  steps
 are  being  taken.  I  want  to  be  assur-
 ed,  for  instance  of  one  thing,—the
 Bharat  Ram  Charat  Ham  business.
 Gandhiji  mid  “He  Ram  He  Ram",
 when  he  died.  It  is  a  shameful  thing,
 and  I  want  to  be  assured  by  Govern-
 ment  as  to  what  exactly  they  propose
 to  do,  if  it  is  a  fact,  as  has  been  re-
 ported,  that  they  have  given  Ra,  I
 lakh  to  the  defence  fund,  and  Rs,  20
 leaks  through  the  Pakistani  organisa-
 tion  to  the  Pakistani  Defence  Fund,
 and  what  we  are  going  to  do  about
 it.  I  want  to  be  told,  for  instance,
 authoritatively,  what  governmental
 measures  are  being  taken  in  regard
 to  the  allegations  which  are  made
 against  ministers  of  Government,  I
 want  to  be  told,  for  instance,  about
 Ministers  of  Government  running
 newspapers  like  the  Law  Minister
 who  is  running  a  daily  newspaper  in
 Caleutta  with  the  assistance,  I  am
 sure,  of  men  like  S.  P.  Jain  and  Dal-
 mia  and  all  the  rest  of  the  crowd.  I
 want  to  be  told  definitely,  so  that  I
 can  face  my  people  in  different  parts
 of  the  country  and  tell  them  that  we
 are  trying  to  see  that  the  Govern-
 ment  of  this  country  {s  being  run  on
 a-proper  basis,  Theat  is  why  I  bring
 up  these  matters.
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 here,  by  saying  only  this:  that  this
 is  a  Bill  which  does  not  do  the  right
 thing  in  the  right  way;  which  does
 not  make  an  appeal  to  the  common
 People  to  come  out  with  whatever
 contribution  of  gold  which  they  can
 conceivably  make,  and  they  might
 Possibly  do.  But  it  does,  on  the  con-
 trary,  give  pandering  assistance  to
 those  elements  in  our  community
 which  have  been  for  decades  now  liv-
 ing  on  public  ransom,  looting  the
 country’s  wealth,  and  behaving  in
 the  most  egregious  possible  manner
 in  so  far  as  depriving  the  country  of
 the  wealth  to  which  it  is  entitled  as
 far  as  the  running  of  the  Govern-
 ment  is  concerned.  That  is  why  |  say
 that  this  is  a  Bill  which  completely
 defeats  its  purpose;  this  is  a  Bill
 which  will  not  really  succeed  in  the
 purpose  which  ostensibly  the  Govern-
 ment  has  in  mind.

 aft  क्षिय  मारायण  (बांसी)  :  द... ह
 महोदय,  मैं  ने  दो  प्रोफैसरों  को  ध्यान  से  सुता
 जिन्होंने  कि  इस  का  विरोध  किया  लेकिन
 मैं  उन  से  कहना  चाहता  हूं  कि  मैं  इस  को
 क्यों  सपोर्ट  करता  हूं  i  जब  हमारी  गवर्न  मेंट
 गोल्ड  कंट्रोल  बिल  लाई  थी  तब  विरोधी
 बलों  को  शोर  से  बड़ा  शोरशराबा  मचावा
 गया  था,  स्क्‍वतंत्र  पार्टी  के  नेता  तथा  प्न्य
 विरोधी  लोगों  ने  बड़ा  बाला  उस  समय
 मत्राया  था  लेकिन  ग्लाज  जब  गबर्नमेंट  ने
 यह  प्रमेंडमैंट  कर  दिया,  सिबरलाइड़  कर
 दिया  शौर  इस  के  भनुसार  सब  को  मौका
 दे  दिया  है  कि  वहू  फीली  सरकार  के  पास
 झपना  सोना  व  सोने  के  भ्राभूषण  भ्रादि  जमा

 . करायें  घौर  उस  के  लिए  भट्रैक्टिव  टर्म्स  भ्रौफर
 की  हैं  तब  भी  इन  विरोधी  नेताप्ों  द्वारा  सरकार
 के  कदम  का  विरोध  करना  पनजित  व
 तर्कहीन  मालूम  देता  है  सरकार  ने  ठीक  ही
 सोचा  कि  बजाय  हूम  प्रमरीका  प्रादि
 देशों  से  पैसा  मांगें  क्यों  न  हम  झपने  देशवाध्षियों
 है  ही  पैसा  मांगे  भ्लौर  देश  की  सुरक्षा  ब्यवस्था
 को  सजबूध  करें,  ध्पने  देश  के  इंटरनेशनल
 रेक्टर  8  बनाये  भौर  झ्पने  नौजवानों  को

 विकास  व  उन्नति  के  पथ  पर  तेजी  से  भागे  बढ़ने
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 [att  fer  नारायण]
 को  प्रोत्साहन  दे  ।  कल्ल  मैंने  भामाशाह  को  कोट
 किया  था  जिस  ने  कि  राणा  प्रताप  के  सामने
 मुगलों  से  लड़ने  के  वास्ते  भ्रपनी  तिजोरियों
 को  खोल  दिया  था।  प्रात  उन्हीं  भामाशाह
 के  जो  समर्थक  हैं  वे  हम  लोगों  को  गालियां
 देते  हैं  t  उन्होंने  गांधी  जी  का  उपदेश  दिया
 लेकिन  मैं  उन्हें  बतलाना  चाहूंगा  कि  गांधी
 जी  के  ही  लोग  और  प्रनुयायी  इस  देश  की
 हुकूमत  को  चला  रहे  हैं  I  हमारे  जो  प्राइम
 मिनिस्टर  हैं  वे  गांधी  जी  के  चेले  हैं  1  यहां
 हमारे  देश  में  नम्बूदरीपाद  की  गवर्न॑मेंट  नहीं
 है  बल्कि  यहां  पर  तो  गांधीवादियों  भौर
 उनके  पदचिह्लों  पर  चलने  वालों  की  हुकूमत
 चल  रही  है  1  उस  का  नेतृत्व  कौन  कर  रहे
 हैं  ?  मिडिल  क्लास  वाले  शौर  गरीब  लोगों
 के  प्रतिनिधि  इस  मुल्क  के  शासन  को  चला
 रहे  हैं  7  गरीब  देशवासी  हमारे  साथ  हैं  t
 पूंजीपति  हमारे  साथ  नहीं  हैं  t

 कल  मैं  भ्रपने  भाषण  में  यह  सुझाव  देना
 भूल  गया  था  कि  सरकार  को  मोबाइलज
 स्टेट  बैंक  गांवों  और  बड़े  शहरों  जैसे  कलकत्ता
 झौर  बम्बई  भझादि  में  इंट्रोड्यूस  करना  चाहिए
 जिसके  कि  गांवों  के  बेचारे  गरीब  लोगों  को
 इसके  लिए  मोटर  झौर  रेल  का  किराया  न
 दैना  पड़े  t

 हमारी  सेरकार  ने  देश  की  सुरक्षा
 व्यवस्था  को  मजबूत  करने  के  उदृश्य  से  भौर
 देशवासियों  का  इस  दिशा  में  पूरा  सहयोग
 पाने  के  उदहृए्य  से  यह  नई  योजनाएं  देश  के
 सामने  रखी  हैं  जिनके  अमुजिब  लोगों  को
 करों  में  राहृत  दी  गई  है  भौर  ब्लैक  या  सफेद
 जैसा  भी  पैसा  या  सोना  हो  उसके  बारे  में
 कोई  पूछताछ  न  हो  कर  वें  उसे  सरकार  के
 वास  जमा  करा  सकंगे  भ्ौर  एक  निश्चित
 झवधि  के  बाद  उसे  पभ्पने  प्रैसे  व  सोने  को
 मय  व्याज  के  वापिस  भी  पा  सकेंगे  ।  जहां
 उन्होंने  जनता  को  प्रपना  योगवान  देने  को

 NOVEMBER  18,  965  Laws  etc,  Bill  2650

 प्रोत्साहित  किया  है  वहां  यह  जो  झाये  दिन
 अफसेरान  व  पुलिस  पश्रादि  अधिकारियों  पर
 चार्ज  लगाये  जाते  हैं  कि  वे  रिश्वत  लेते  हैं
 तो  उसका  दरवाज़ा  भी  उन्होंने  इस  तरह  से
 बन्द  कर  दिया  है  झौर  भ्रब  उनको  नाजायज
 तौर  पर  पैसा  लेने  का  मौंक़ा  ही  नहीं  रहता  है  1
 जिसके  पास  धन  है  उसका  प्रोटेक्शन  .  हो
 जायगा  भले  ही  वह  छोटा  हो  या  बड़ा  हो
 शौर  उनको  मौक़ा  होगा  कि  वह  भपना
 पैसा  देश  की  सुरक्षा  की  खातिर  सरकार
 के  पास  जमा  करायें  |  एक  लम्बी  रोप  हम
 ने  दे  दी  है।  गवर्नमेंट  भ्राप  को  सचेत  कर
 रही  है  कि  जिनके  पास  सोना  हों  पैसा  हो,
 ब्लैक  का  हो  तो  भी  कोई  पर्वाह  नहीं  वें  उसे
 सरकार  के  पास  जमा  करा  दे  भौर  उस  पर
 उन्हें  ब्याज  मिलेगा  भ्रौर  एक  निश्चित  भ्रवध्ति
 के  बाद  वह  उन्हें  लौटा  दी  जायगी  |  हमारी
 गवर्नंमेंट  की  जो  चाल  है  वह  कछवें  की  चाल
 है,  खरगोश  की  चाल  हमारी  नहीं  है  t  कछुवे
 की  चाल  से  हम  सही  दिशा  में  धीरे  घीरे
 भागे  बढ़  रहे  हैं  भोर  भ्रभी  पिछले  दिनों
 पाकिस्तान  से  जो  हमारी  लड़ाई  हुई  उसमें
 हमारे  देश  के  नौजवानों  ने  कमाल  कर  दिखाया
 झौर  दुश्मनों  के  दांत  छट्टे  कर  दिये  प्रौर
 अमरीका  के  पैटन  टैक्स  जिन  पर  कि  पाकि-
 स्तानियों  को  इतना  नाज  था  उनकी  मिट्टी
 पश्तीत  कर  के  रख  दी  1

 यह  योजना  बना  कर  हमारी  गब्नेमेंट
 ने  ब्लैक  वालों  को  एक  मौक़ा  दिया  है  कि
 बह  श्रपना  सा,  सोना  प्रादि  जमा  करा  के
 उसे  सफेद  बना  सकें  ।  देश  की  सुरक्षा  में
 लगा  हुआ  पैसा  उनका  सफेद  घन  जायेगा  ।
 उन्हें  मौक़ा  दिया  जा  रहा  है  कि  वे  लोग  भी
 सही  व  ईमानदार  बन  जायें  ।  जो  मुकर्जी
 साहब  उपदेश  कर  रहे  हैं  वही  ध्राज  यह
 गवर्नमेंट  कर  रही  है  |  भाज  जरूरत  इस
 बाल  की  है  कि  यह  हर  एक  को  जो  चोर  भोर
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 कहा  जा  रहा  है  मानों  सारा  मुल्क  चोर  हैं  तो
 इसका  असर  देश  पर  श्वराब  पड़ता  है  प्रौर
 हमें  इस  को  त्याग  कर  सारे  मुल्क  को  ईमानदार
 मान  कर  प्रोसीड  करना  चाहिए  1  किसी  को
 चोर  मत  कहिये  |  सभी  भारतीय  हैं  भौर
 इस  देश  के  रहने  वाले  हैं  ,  प्राज  देश  एक
 संकटकालीन  स्थिति  में  से  गुजर  रहा  है  ।
 उसे  Y  दो  दुश्मनों  का  मुकाबला  करना  है
 इसलिए  मैं  सब  से  भ्रपील  करना  चाहता  हूं
 कि  चाहे  वह  भ्रफसर  हो,  कमंचारी  हो,  छोटा
 हो  था  बड़ा  हो  सब  को  एक  सूत्र  में  बांधें
 और  उनसे  कहें  कि वे  भ्रपना  सोना  सरकार
 के  पास  जमा  करा  कर  देश  की  सुरक्षा  में
 हाथ  बंटायें  भौर  साथ  में  सूद  भी  लें  |  मैं
 गवनमेंट  के  बिहाफ़  पर  हर  एक  देशवाती
 को  प्रापके  द्वारा  यह  विश्वास  दिलाना  चाहता
 हैं  कि  गवर्नमेंट  ने  एक  निश्चित  प्रवधि  के
 बाद  जो  उनका  सोना  झ्ादि  वापिस  करने
 का  प्राश्वासन  दिया  है  वह  पूरा  किया  जायगा  ।
 हन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  भौर  उन  विरोधी  प्रोफैसरों  का
 विरोध  करता  हूं  ।

 Shri  Himatsingka  (Godda):  Sir,  I
 am  surprised  to  hear  the  speeches  cf
 Prof.  Ranga  and  Prof.  Mukerjee.  Yes-
 terday,  the  point  was  made  very  clear
 that  the  Bill  does  not  give  any  addi-
 tional  advantage  to  any  person  who
 wants  to  disclose  any  undisclosed  in-
 come  or  money.  Ip  fact,  the  two
 amendments  that  were  introduced  and
 accepted  by  this  House  have  given
 sufficient  opportunities  to  those  who
 want  to  disclose  their  undisclosed
 wealth.  In  fact,  if  it  were  such  an
 advantageous  measure,  why  shouid  the
 response  be  so  poor?  Even  Prof.
 Mukerjee  has  read  out  a  news-item
 that  searches  have  been  carried  out  in
 about  I5  establishments  and  a  large
 amount  of  undisclosed  money  has  been
 discovered.  Therefore,  the  Govern-
 ment  ig  following  the  hard  way  of
 enforcing  the  laws  that  are  there,
 and  at  the  same  time  has  given  this
 opportunity  to  those  who  want  to  put
 forward  the  gold  which  is  very  badly

 needed  for  the  defence  of  the  country and  other  urgent  requirements  which
 cannot  be  met  on  account  of  our
 foreign  exchange  position.

 Therefore,  I  feel  that  this  is  a  very
 welcome  measure.  It  should  have
 been  welcomed  by  everybody  and  not
 tried  to  be  run  down  in  the  fashion  in
 which  some  of  our  friends  are  trying
 to  do.  This  does  not  give  any  addi-
 tional  advantage  to  any  one  who  wants
 to  put  forward.  money.  This  js  only
 to  attract  the  gold  which  is  very  bad-
 ly  needed.

 ही  बड़े  (खारगोन)  :  माननीय  झब्यक्ष
 महोदय,  कल  माननीय  मंत्री  जी  ने  कहा  था
 कि  हम  रुपये-पैसे  वालों  के  हृदय  को  स्पर्ण
 करेंगे  श्लौर  उन  से  पया  श्र  सोना  लेंगे  ।
 मैं  उन  को  बताना  चाहता  हूं  कि  उन  लोगों
 के  हृदय  हैं  ही  नहीं--उनका  हार्ट  फेल  हों
 गया  है।  शासन  ने  60-40  परसेंट  का
 जो  कानून  निकाला  था,  उस  के  बावजूद  उस
 लोगों  ने  सोना  भ्ौर  रुपया  नहीं  दिया  ।  इतना
 ही  नहीं,  जब  यह  स्कीम  जारी  की  गई,  तब  भी
 उन  लोगों  की  तरफ़  से  सोना  नहीं  झाया  है  ।
 मैं  माननीय  श्री  भगत  को  बताना  चाहता  हूँ
 कि  इस  देश  में  प्रस्सी  परसेंट  ग़रीब  जनता
 है  गौर  केवल  बीस  परसेंट  पैसे  बालें.  शौर
 घनवान  हैं  t  क्‍या  शासन  ने  गिफ्ट  टैक्स,  वैल्थ
 टैक्स,  एस्टेट  ड्यूटी  भादि  के  कनसेशन  ग़रीब
 जनता  को  दिये  हैं  ?  नहीं,  बल्कि  ये  कनसेशन
 उन  घनवानों  के  लिए  हैं,  जिन्होंने  ब्लैक
 मार्कोटेग,  डैकायटी  प्ौर  पिडारी  का  वे्ा
 अपना  कर  गोल्ड  भ्पने  पास  रखा  है  भौर
 शासन  के  सब  फ़िस्कल  लाज़  को  कब्रिस्तान
 बना  कर  रखा  हमा

 इस  बिल  के  प्रन्तगत  लोगों  से  कहा  गया
 है  कि  यदि  वे  गोल्ड  देंगे,  तो  उन  के  खिलाफ
 कोई  एक्शन  नहीं  लिया  जायेगा  श्रौर  पंद्रह
 वर्षों  के  बाद  उन  को  उतना  ही  गोटड़  दे
 दिया  जायेगा  ।  क्‍या  इस  प्रकार  का  कानून
 गह  नहीं  प्रकट  करता  है  कि  ब्लैक  मार्केटिंग
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 करने  वाले  धनवान  लोगों  ने  भ्राज  तक
 शासन  के  कानूतों  का  पालन  नहीं  किया  है,
 शासन  की  60-40  परसेंट  की  अपील  को
 नहीं  माना  हैं,  शासन  उत  लोगों  से  घन  या
 सोना  प्राप्त  करने  में  भ्रसफल  रहा  है  श्ौर
 इसलिए  वह  यह  कानून  ले  प्राया  है  ?  इसलिए
 मैं  माननीय  मंत्री  जी  से  प्र  ल  करता  हूं  कि
 बह  इस  थर्ड  रोडिग  के  समय  भो  इस  कानून
 को  वापस  लें  ।  यहूं  कानून  ग़रीब  जनता  के
 लिए  नहीं  बनाया  गया  है,  बल्कि  इस  के
 द्वारा  शासन  चोरों  को प्रौ  कशन  दे  रहा  है  ।
 भझगर  माननीय  मंत्री  जी  का  दृष्टिकोण  यह
 है  कि  वह  लोगों  के  हाट  को  अपील  कर  के
 गोल्ड  लेंगे,  तो  फिर  इस  कालून  को  जरूरत
 नहीं  है  |  उन  लोगों  के  ब्लैक  डीशश  को
 हांपने  शौर  उन  को  प्रोटेक्शन  देने  के  लिये
 यह  कानूत  साना  उचित  नहीं  है  1

 झ्रगर  हिन्दुस्तान  के  लोगों  की  भावनाशों
 को  देख  कर  भी  शासन  इस  कानून  को  वापस
 नहीं  लेता  है,  तो  जनता  यही  कहेंगी  कि  यह
 औओरों  का  बाज़ार  है  भौर  यह  शासन  जोरों  का
 साथ  वे  रहा  है  |

 Shri  Nath  Pal  (Rajapur):  Sir,  I  can-
 Not  persuade  myself  to  extend  aup-
 port  to  this  Bill,  though  the  underly-
 ing  objectives  are  such  with  which  it
 would  be  very  difficult  to  have  quar-
 rel  or  express  disagreement.  That  this
 country,  confronted  with  the  dual
 challenge  from  China  and  Pakistan,
 needs  to  raise  resources  and  raise
 them  substantially  is  a  proposition
 which  needs  to  be  only  stated  to  be
 acceptable  to  this  House  and  this
 House  has  given  unstinted  support  in
 the  pursuit  of  this  objective.

 I  would  like  to  point  out  to  the
 Finance  Minister—who  is  obsent—
 that  though  I  am a  little  reluctant  to
 shower  criticisrms  soon  after  the  laurels
 which  he  is  supposed  to  have  won
 during  his  odyssey  to  Moscow...  .
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 Shri  Ranga:  Question.
 Shri  Nath  Pal:..  the  tenor  and  tone

 of  the  speech  of  Prof.  Mukerjee  should
 show  that  he  has  not  succeeded  very
 much.  But  we  are  told  that  he  has
 succeeded  and  therefore,  normally  I
 would  have  been  reluctant  to  shower
 criticisms  upon  him.  But  I  inust  say
 a  few  things  regarding  this  Bill.

 I  am  afraid  this  Bill  is  an  attempt
 to  give  statutory  recognition  to  a  fraud
 which  a  section  of  the  communitv  has
 been  committing  on  the  people  of  this
 country.  This  Bill  is  a  premium,  a
 dividend,  on  dishonesty.  This  is  going
 to  act  as  an  incentive  to  tax-dodgers.
 Normally,  in  other  countries  including
 the  Soviet  Union,  they  are  trying  to
 find  out  means  of  providing  incentives
 under  the  Leiberman  theory  to  the
 producer,  the  cultivator,  the  worker,
 those  who  contribute  to  production  of
 wealth.  But  this  Government  is
 coming  forward  with  measure  after
 measure  to  give  incentives  ty  that
 section  of  the  community—I  cannot
 work  myself  mto  a  frenzy  as  Prof.
 Mukerjee  managed,  but  we  feel  angry
 that  the  only  incentive  which  the
 present  administration  can  think  of  is
 not  to  the  peasant  cultivator,  the
 producer  and  those  who  serve  this
 country  with  the  sweat  of  thelr  brow,
 but  to  those  who  do  everything  to

 thwart  national  Interest.  I
 think  the  Finance  Minister  is  a  case
 of  a  man  who  misunderstood  the  shast-
 ras.  Perhaps  he  has  taken  the  wrong
 meaning  of  whet  Shankaracharya  hed
 to  say:

 यस्यास्ति  वित्त  स  न्र:  कुलीनः
 स॒॒  पंडितः  स  श्लुतिमान्‌  गुणज्ञ

 स  एव  बब्ता  सच  वर्शनीयः
 सर्वे.  गुणा:  कांचनमाशयन्ते

 “all  virtue  emanates  from
 gold.  Why  fight  shy  of  worship-
 ping  gold?”

 But  I  think  there  was  an  implied  cri-
 ticism,  which  a  man  of  the  Finance

 Minister’s  intelligence  should  not  have
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 missed.  He  may  be  on  the  verge  of
 committing  the  tragedy  of  the  Greek
 hero,  Midas,  who  asked  God  to  grant
 him  the  boon  that  all  whatever  he
 touched  should  be  converted  into  gold.
 He  thought  he  had  got  the  key,  the
 solution  to  all  problems.  The  boon
 was  granted  unto  him.  What  hap-
 pened?  Absent-mindedly  Midas  touch-
 ed  his  own  hair  and  it  was  converted
 into  gold.  The  rest  of  the  story,  the
 intelligent  Finance  Minister  should
 know.

 He  is  a  fine  scholar  and  coming
 home,  he  should  remember  what
 Ramakrishna  Paramahamsa  said:  A
 man  who  wants  to  do  something
 worthwhile  should  resist  two  temp-
 tations—with  due  apologies—Kamini
 and  Kanchan  Unless  we  _  liberate
 ourselves  from  the  pulls  of  these
 two,  we  cannot  liberate  our  soul.  I
 think  the  Finance  Minister  should
 think  about  it.  He  once  showed  some
 promise  that  he  would  be  making
 amends  for  the  lapses  committed  in
 the  past.  That  was  the  rich  promise
 he  held  when  he  was  Minister  with-
 out  Portfolio.  We  heard  some  of  his
 very  memorable  speeches,  but  the  era
 ended  when  he  became  the  Finance
 Minister.  These  were  worthwhile
 exercises  in  objective  criticism  of
 what  was  wrong  with  the  administra-
 tion.  He  showed  promise  of  taking
 the  right  remedial  steps.

 All  the  three  objectives  with  which
 the  Gold  Contro]  Order  was  promulga-
 ted  have  been  defeated.  Obstinacy
 can  very  often  be  misunderstood  for
 determination,  Let  not  Mr.  T.  T.
 Krishnamachari  persuade  himself
 that  his  present  obstinacy  in  not  ac-
 cepting  the  failure  of  the  Gold  Con-
 trol  Order  will  be  regarded  by  us  as
 a  demonstration  of  his  firmness.  It  is
 nothing  of  the  kind.  It  may  smack  of
 something  different.  The  triple  ob-
 jective  of  the  Gold  Control  Order  was
 (a)  to  put  an  end  to  gold  smuggling—
 Mr.  Bhagat  made  the  bold  statement
 and  the  tall  claim  in  the  Rajya  Sabha
 that  the  Gold  Control]  Order  hes  suc-
 ceeded  in  putting  an  end  to  gold
 smuggling.
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 I  never  said
 Lets  etc.  Bill

 Shri  B,  R.  Bhagat:
 that.

 Shri  Nath  Pai:  So,  you  accept  it  has
 failed,  |  am  happy.

 Shri  B.  R.  Bhagat:  I  did  not  say
 that  either.

 Shri  Nath  Pai:  J  shall  be  the  first
 to  congratulate  him  if  he  stands  up
 and  says,  “I  never  made  such  e  claim,
 such  a  claim  cannot  be  made,  the  Gold
 Control  Order  has  failed.”  If  he  says
 that,  |  shall  not  be  niggardly  in  offer-
 ing  congratulations  when  congratula-
 tions  are  deserved.  Let  him  persuade
 himself  to  give  me  the  opportunity  of
 handsomely  complimenting  him  by
 making  this  admission  that  the  Gold
 Control  Order  has  failed  in  putting
 an  end  to  smuggling.

 3  brs.

 Sir,  some  of  these  people  are  od-
 sessed  with  their  favourite  facts.
 Somebody  goes  on  perpetuating  in
 the  country  that  prohibition  has  suc-
 ceeded.  Somebody  else  comes  and
 tells  us  that  gold  smuggling  has  come
 to  an  end.  Has  it  ended?  If  any-
 thing,  the  present  evidence  is  that  it
 is  on  the  increase,  I  have  no  evidence
 to  prove  it,  but  we  know  that  all
 those  who  want  to  buy  gold  can  buy
 gold.  Where  does  it  come  in?  I  do
 not  mean  the  I4  ct.  gold.  Where  does
 T.  T.  Krishnamachari.

 An  hon.  Member:  Not  of  Shri  Kri-
 shnamacharj  but  Shri  Morarji  Desai

 Shri  Nath  Pal:  Yes,  I  am  sorry,  4
 ct.  gold  of  his  predecessor  but  I  am
 saying  about  22  ct.  gold.  If  you  want
 22  et.  gold  you  can  get  it  in  unlimited
 quantities.  The  second  objective  was
 to  conserve  foreign  exchange.  The  third
 was,  of  course,  to  turn  these  untapped
 resources  to  development  and  to  Plan.
 The  fourth  was  to  bring  down  the
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 prices  of  gold.  Has  any  of  these  been
 achieved?  If  we  test  with  the  touch-
 stone  which  he  himself  set  for  us
 when  the  Gold  Control  Order  was
 promulgated,  it  has  faileq  in  achiev-
 ing  any  of  the  four  objectives,  The
 prices  of  gold  today  are  higher  than
 where  they  stood  when  the  Gold
 Control  Order  was  promulgated.

 Now,  Sir,  all  those  who  marshal
 their  intelligence  in  support  of  this
 odious  Bill  by  saying  that  the  con-
 cessions  sought  to  be  given  by  this
 Bill  are  not  different  from  what  was
 eaflier  achieved  by  legislation,  are
 not  being  very  fair  in  saying  that.  I
 do  not  think  Shri  Himatsingka,  who
 is  another  intelligent  man,  was  very
 fair  in  saying  that.  I  do  not  under-
 stand  the  complications  of  the  share
 market  and  all  that  go  by  it.  I  am
 no  authority  on  taxation  either.  But
 commonsense  tells  mp  that  this  is
 something  quite  different  from  what
 was  sought  to  be  done  when  we  adop-
 ted  it.  I  will  tell  you  how.  The  ear-
 lier  measure  by  the  Finance  Minis-
 ter  had  60  per  cent  to  40  per  cent.  We
 know  the  famous  cartoon  on  it  “how
 shall  we  mix  it."  The  benefit  here  is
 00  per  cent.  To  what  class  of  people?
 Are  we  going  to  perpetuate  this?  I
 understand  and  appreciate  the  diffi-
 culties.  We  need  every  paisa  to  be
 turned  to  defence  and  development.
 These  are  two  prior  claims  on  us.  Are
 these  the  means  for  it?  Have  we  done
 something  better?  Which  is  the  sec-
 tion  that  you  are  going  to  encourage
 by  this  kind  of  Bill?

 I  am  afraid,  Sir,  the  hon.  Minister
 should  ponder  very  quietly  over  this.
 I  know  he  does  not  jump  to  conclu-
 sions,  ]  know  he  is  not  in  the  habit
 of  getting  excited.  Once  he  twitted
 me  by  saying  that  he  does  not  get
 excited.  Do  not  get  excited,  but  be
 reasonable,  be  amenable  to  logic
 and  be  amenable  to  the  force  of  expe-
 rience.  What  I  say  is,  be  open  to  be
 persuaded  when  facts  come  and  stare
 you  In  your  face.  I  would  like  him
 to  tell  once  and  for  all,  will  we  be
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 Periodically  coming  to  thos,  who  just
 know  that  they  can  bring  down  this
 Government  to  their  way  of  thinking
 by  giving  them  every  incentive,  by  giv-
 ing  them  even  this  benefit  that  the
 law  of  this  country  shall  be  bent
 down  to  suit  them?  To  suit  whom, not  the  national  interest  but  this  kind
 of  people.  Apparently  it  has  the
 veneer,  the  semblance,  the  appearance
 that  this  law  is  basically  being
 brought  for  bringing  the  resources
 badly  needed  for  defence  and  develop-
 ment,  But  basically  who  is  going  to
 be  the  beneficiary;  it  js  those  who
 have  been  making  a  mockery  of  your
 law.  It  is  they  who  are  going  to  be
 the  beneficiaries.

 I  think  something  else  will  have
 to  be  done  to  get  this  gold  out,  How
 was  this  gold  made?  This  was  tax
 money  evaded,  gold  bought  and  pre-
 served.  Now  they  are  to  come  not
 only  as  Tich  men  but  they  are  to  be,
 in  the  process,  to  be  great  patriots.
 They  broke  the  law  of  the  country.
 They  are  anti-social  elements.  My
 final  objection  is  that  in  spite  of  this
 incentive  you  are  not  going  to  get
 what  you  want.  I  want  to  say  this
 to  the  Finance  Minister.  He  had  this
 brilliant  idea  earlier  when  Kaldor
 persuaded  him  to  give  some  thought
 to  Kaldor’s  proposals.  Then  he  took
 8  courageous  step  and  he  knows  what
 happened.  We  have  on  previous  oc-
 casions  given  the  number  of  people
 who  have  made  faithful  statements
 regarding  wealth  tax,  gift  tax  and
 expenditure  tax.  How  meagre  was  it?
 Tt  is  not  that,  therefore.  the  measure
 was  wrong,  but  the  measure  had
 something  to  recommend.

 Finally,  I  say  that  in  the  light  of
 the  suffering  of  the  masses  and  the
 redundancies  in  the  Bill,  this  Bill
 makes  a  mockery  of  the  Gold  Control
 Order.  If  the  misery  of  half  a  mil-
 lion  people  does  not  move  you.  It  is
 amazing.  How  can  we  be  oblivious.
 how  can  we  persuade  ourselves  to  be
 blind  to  this,  to  the  misery  of  half  a
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 million  goldsmiths  who  are  honest
 citlzens—it  is  not  that  every  one  of
 them  is  a  blackmarketeer—who  have
 served  this  country  very  loyally  and
 many  of  whom  are  humble  artisans.
 The  sheer  logic  of  this  should  per-
 guade  the  Finance  Minister  to  declare
 to  this  House  that  the  Gold  Control
 Order  has  become  redundant.

 With  these  words,  Sir,  I  once  again
 emphasise  that  it  will  not  be  poasible
 for  any  legislator,  though  he  would
 agree  with  the  necessity  of  raising
 resources,  to  support  this  kind  of
 dublous  means  of  raising  resources.

 tt  काशी  राम  गुप्त  (भलवर)
 अध्यक्ष  महोदय,  यह  सरकार  सोने  के  मामले
 को  लाकर के  स्वयं  सो  गई  है  भ्रौर  इस  बिल  के
 द्वारा  वह  गुनाह  भौर  बेलज्जत  करने  जा
 रही  है।  करोड़पति  लोग  कहते  हैं  कि  हमारे
 पास  भी  जेवरों  के  रूप  में  सोना  नहीं  है,  यह
 सरकार  को  समझ  लेना  चाहिए  1  वह  जवाह-
 रात  के  रूप  में  हैं।  भाप  के  नवयुवक  जो  हैं
 ये  भ्रपनी  करोड़पति  बधुभों  को  जवाहरात  से
 सुसज्जित  करते  हैं  |  कल  ही  श्री  मुरारका
 ने  बताया  था  कि  प्रगर  किसी  के  पास  सौ
 इपये  हैं  तो  वह  उन  सौ  रुपयों  को  मार्किट  में
 बारह  परसेंट  पर  दे  कर  पन्द्रह  बरस  में  पांच  सो
 हुपये  कर  लेगा  ।  प्र्थात्‌  भगर  वह  साठ  रुपये
 दे  कर  झपनी  कमाई  को  ईमानदारी  के  साथ
 भी  फैलाएगा  तो  वह  ढ़ाई  सौ  रुपये  उस  से
 कर  लेगा  ।  इस  प्रकार  से  सरकार  की  जो
 भ्रथ॑  नीति  एक  दूसरे  के  विपरीत  चल  रही  है
 उस  का  नतीजा  यही  होने  वाल्ता  है  जो  प्राज
 दिखाई  दे  रहा  है  |  कल  भी  मैं  ने  कहा  था
 और  झ्ाज  भी  मैं  प्र  मंत्री  महोदय  से  कहना
 चाहता  हूं  कि  जरा  वह  प्रपने  झांकड़ों  को  इस
 सदन  के  सामने  रखें  कि  3]  जनवरी  के  बाद
 कितना  सोना  उन  के  पास  प्लाया  है,  उस
 में  से  कितना  ऐसे  लोगों  से  सोना  पाया है  जो
 इनकम  टैक्स  देते  हैं,  वैल्थ  टैक्स  देते  हैं  भ्रौर  उस
 में  भी  कितता  ऐसों  ने  दिया  है  जिन्हों  ने  कि
 उसे  छिपा  कर  रखा  हुआ  था  t  पझ्मर  दसवां

 803  (४)  Ls—5
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 या  बीसवां  हिस्सा  भी  नहीं  भ्राया  है  तो  फिर
 यह  स्वयं  प्रमाणित  हो  जाता  है  कि  यह  बिल
 बहुत  ही  गलत  तरीके  से  लाया  गया  है  1

 भाज  श्रीमती  रेणुका  राय  ने  एक  बहुत
 पते  की  बात  कही  है  1  उन्होंने  कहा  है  कि
 घारा  8  को  हूटा  दिया  जाए।  उस  का  एक  महत्व
 था।  eur  प्राठ  से  ईमानदार  ध्ौर  बेईमान
 दोनों  एक  साथ  बिठाए  जाते  हैं  ।  बेईमान  के
 साथ  ईप्रानदार  लोग  बैठना  कभी  पसन्द  नहीं
 करेंगे  :  इस  के  भ्तिरिक्‍त  हमारे  धर्म  शास्त्रों  में
 शुद्ध  धन  के  महत्व  की  बात  कही  गई  है  1
 गरीबों  का  धन,  श्रमिक  वर्ग  का  घन  भौर
 साधारण  समाज  का  जो  धन  है  वह  शुद्ध  र्च:
 कहलाता  है  व्योंकि  उन  की  मेहनत  की  कमाई
 होती  है  भौर  बाकी  लोगों  का  जो  घन  है  वह
 घन  शुद्ध  प्रथ  में  घन  नहीं  होता  है,  वह  प्रशुद्
 श्र्थ  में  घन  होता  है  t  इस  प्रकार  से  रियायतें
 दे  कर  सोना  लेने  में  भी  यह  सरकार  सफलीभूत
 नहीं  हो  सकती  है  t  ऐसे  पाप  की  कमाई  को
 इस  प्रकार  से  रियायतें  दे  कर  लेने  की  क्या
 ग्रावश्यकता  है  ?  भ्रौर  वह  भी  तव  जब  उस  का
 कोई  प्रनुमान  भी  प्लाप  के  सामने  नहीं  है  t
 कल  भी  मैं  ने  निवेदन  किया  था  कि  क्या  पांच
 सौ  करोड़  रुपये  के  सोने  की  प्राप  को  प्राशा  है
 या  पचास  करोड़  रुपये  के  सोने  की  भी  प्राशा
 है  तो  प्र  मंत्री  महोदय  ने  कहा  था  कि  इस  के
 बारे  में  कुछ  नहीं  कहा  जा  सकता  है  t  मैं
 निवेदन  करूंगा  कि  जिस  बिल  से  पचास  करोड़
 हुपये  का  सोना  भी  नहीं  श्रा  सकता  है,  दस
 करोड़  रपये  तक  के  सोने  की  प्राशा  नहीं  है

 और  जिस  को  लेने  के  लिये  सब  प्रकार  की
 रियायतें  दी  जा  रही  हैं,  तो  ऐसे  मिल  में  से  कम
 से  कम  उस  धारा  को  तो  हटा  देना  चाहिये  ।

 जचौदह  करट  का  जो  मामला  है  उस  को
 वापिस  नहीं  लेते  हैं  1  तो  इस  का  भ्रर्थ  यह  होगा
 कि  जो  लोग  प्राज  प्रपना  सर्वस्व  दें  देंगे  उत
 को  कल  झगर  सोने  की  जरूरत  होगी  तो  बौदह
 कौरट  का  सोना  लेना  पड़ेंगा  प्रौर  दस  साल  बाद
 सरकार  को  फिर  सोना  लेने  की  जरूरत  होगी
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 तो  चौदह  कैरट  के  सोने  से  वह  निहाल  नहीं
 होगी  ।  भ्राज  भी  चौदह  कैरट  का  जो  सोना  है,
 सरकार  उस  से  निहाल  नहीं  हो  सकती  है  ।
 इंटरनेशनल  माक ट  में  श्राप  वह  सोना  नहीं  बेच
 सकते  हैं।  सभी  तरीकों  से  भ्गर  सोचा  जाए,
 चारों  तरफ  से  अगर  सोचा  जाए  तो  यही
 नतीजा  निकलता  है  कि  इस  बिल  को  ला  कर
 सरकार  ने  बुद्धिहीनता  का  कार्य  किया  है
 और  ठीक  होगा  कि  इस  को  वह  वापिस  ले  ले  t
 अन्यथा  इस  की  भी  वही  गति  होगी  जो  भ्राज
 गोल्ड  कंट्रोल  एक्ट  की  हो  रही  है  या  दूसरे  प्रौर
 जो  एक्ट्स  हैं  उनकी  हो  रही  है  ।  हां  एक  बात
 जरूर  होगी  ।  बेईमानों  को  लाभ  हों  जायेगा
 भौर  सरकार  को  कोई  लाभ  नहीं  होगा  t
 झौर  जहां  तक  ईमानदार  लोगों  का  सम्बन्ध  है,
 वें  इस  में  जरूर  नुकसान  उठायेंगे  ।

 हाहा  5.  M,  Banerjee:  Mr.  Speaker
 Sir,  I  rise  to  oppose  this  Bill  once
 again,  and  I  fully  support  the  expres-
 sion  given  to  this  Bill  by  my  hon.
 friends,  Prof.  Mukerjee,  Shri  Nath  Pai
 and  others.  It  is  really  a  tragedy  in
 this  country  that  whatever  measure
 is  being  taken  it  is  always  taken  in
 a  half-hearted  manner  and  there  is  no
 sincere  effort  by  the  Government  to
 unearth  either  the  black-money  or
 the  gold.

 When  I  was  speaking  on  the  first
 reading,  I  mentioned  that  when  a
 declaration  was  made  by  the  hon.
 Finance  Minister  giving  90  qays'  time
 to  those  who  wanted  to  submit  their
 unaccounted  money,  there  were  cases
 pending  in  Delhi  and  had  this  con-
 cession  not  been  given,  those  com-
 panies  would  have  been  forced  to
 pay  80  per  cent  income-tax  and  near-
 ly  50  per  cent  as  penalty.  But  by
 this  declaration  they  were  able  to
 save  large  amounts.  They  simply
 declared  the  same  amount  which  was
 under  scrutiny  or  investigation  by  the
 income-tax  or  other  authorities.  5o,
 whatever  concession  has  been  given,
 it  has  been  given  only  to  those  who
 are  taking  all  concession  from  Gov-
 ernment.
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 3,l  hrs.
 (Mr.  Deruty-Sreaker  in  the  Chair]
 What  the  role  of  certain  industria-

 lists  in  the  country  is  known  to  us.
 I  do  not  oppose  all  industrialists,  but
 there  are  industrialists  in  the  country
 who  have  hoarded  money  made  out
 of  blackmarketing.  What  happened  in
 Kanpur?  The  other  day  there  was  a
 furore  in  the  House  on  the  question
 of  Lakshmj  Chand  Aggarwal  hoarding
 money  to  the  tune  of  crores  of  rupees
 out  of  blackmarke.ing  and  sending
 corrugated  sheets  to  Pakistan.

 Shri  Hari  Vishnu  Kamath:  Kanpur
 chap!

 Shr,  S.  M,  Banerjee:  Yes,  a  Kanpur
 chap.  What  happened  in  West  Ben-
 gal?  Even  during  this  emergency
 when  Pakistani  soldiers  were  killing
 our  jawans,  when  the  entire  country
 rose  like  one  man  to  defend  the
 motherland,  what  happened  in  Cal-
 cutta?  Men  like  Jai  Chand  Sethia  and
 Gajraj  Saraogi,  who  were  caught  not
 only  for  blackmarketing,  were  trying
 to  help  Pakistan  monetarily  with  the
 help  of  Isphahani,  What  action  was
 taken  against  them?  Even  the  officer,
 who  was  responsible  to  arrest  or  scru-
 tinise  the  whole  thing,  has  been  trans-
 ferred  from  Calcutta  to  some  other
 place.  Ths  is  the  fate  of  senior  Gov-
 ernment  officials  who  are  honzst  to
 the  core  and  who  want  to  help  this
 Government.

 The  Deputy  Mintster  in  the  Mints-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  That  is  totally  wrong.

 Shri  S.  M.  Banerjee:  I  want  to  know
 clearly  whether  Shri  R.  Prasad,  Col-
 lector,  Central  Excise,  West  Bengal,
 has  been  transferred  or  not.  I  men-
 tion  the  name.  After  the  whole  inci-
 dent,  he  was  transferred  because  he
 was  one  man  who,  with  Shri  Shrivas-
 tava—I  generally  do  not  mention
 names—with  unquestionable  integrity
 was  trying  to  arrest  these  tycoons  and
 expose  their  sins  against  the  interests
 of  the  country.
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 Here  I  should  also  take  this  oppor-
 tunity  of  saying  that  I  was  under  the
 impression  that  after  this  Bil  is  pass-
 ed,  at  least  some  relief  will  be  given
 to  goldsmiths  and  that  the  Gold  Con-
 trol  Order  will  be  rescinded  or  done
 away  with;  but,  they  have  not  done  it,
 Now,  an  atmosphere  is  being  created
 in  the  country  that  many  people  will
 give  gold,  I  am  sure,  only  the  middle-
 class  employees  or  those  coming  from
 middle-class  families  and  getting  with-
 in  the  pay  range  of  Rs.  00  to  Ra,  250
 wi'l  give  some  gold  in  the  interest  of
 the  country,  for  defending  the  mother-
 land.  It  is  they  who  have  come  out.
 The  other  people  will  not  give.

 An  hon.  Member:  Shri  Rameshwar
 Tantia.

 Shri  8.  M.  Banerjee:  Shri  Ramesh-
 war  Tantia  might  have  given.  I  em
 happy  about  it.  But,  what  about
 Shri  Prabhu  Dayal  Himatsingka?
 What  about  others?  They  are  not
 giving  gold.

 Shri  Rameshwar  Sahu;  What  about
 from  that  side?

 Shri  S.  M.  Banerjee:  I  am  paying
 Rs.  50  every  month,

 The  general  impression  about  the
 Government  in  the  country  is  that
 whatever  it  touche,  vanishes.  Ihe
 o'her  day  I  was  told  that  the  Gov-
 ernment  of  India  is  considered  to  be
 the  greatest  magician;  whatever  they
 touch  vanishes.  They  touch  wheat  and
 it  vanishes;  they  touch  foodgrains  and
 they  vanish.  Now  they  are  going  to
 touch  gold  and  it  also  will  vanish.
 That  is  the  general  impression  about
 the  Government.  I  do  not  want  to
 create  that  impression;  I  want  gold
 for  guns,  But  what  is  happening
 actually?  Five  lakh  goldsmiths  are
 still  rotting  on  the  streets.  It  is  a
 sad  commentary  on  our  planning  and
 our  employment  potential  (In-
 terruption).  It  will  come  to  Shri
 Mahavir  Tyagi.  He  is  rehabilitating
 everyone.  Even  when  I  was  dismiss-
 ed,  I  was  rehabilitated  by  him.
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 Shri  Narendra  Singh  Mahida
 (Amand):  Mr.  Deputy-Speaker,  Sir,
 we  are  facing  the  realities  of  life.  I
 have  heard  the  words  of  wisdom  from
 Shri  Nath  Pai,  namely,—

 “सर्वेगुणा  :  कांचनमाश्रयन्ति'
 Even  Russia  or  China  also  want  gold
 because  gold  is  a  commodity  which  is
 internationally  accepted.  This  mea-
 sure,  I  understand,  is  for  giving  as-
 surance  to  industrialists  or  capitalists,
 who  have  gold  with  them,  that  their
 gold  is  guaranteed  by  Government
 from  taxation  and,  further,  that  they
 will  be  returning  the  gold  after  5
 years.  So,  in  fact,  this  Bill  should
 be  supported  by  all  parties  but,  I  am
 rather  surprised  that  Shri  Mukerjee
 and  Professor  Ranga  are  in  company
 andg

 Shri  Bari  Vishnu  Kamath:  Com-
 pany?  Is  it  parliamentary?

 Shri  Narendra  Singh  Mahida:
 are  agreed  on  the  opposition  to  this
 Bill.  One  wants  that  better  facilities
 should  be  given  to  capitalists  and  the
 other  wants  that  capitalists  should  be
 complete'y  wiped  off.  So,  these  two
 different  groups  are  agreeable  on  this
 point,  makes  me  rather  gcaptical  and
 also  puts  me  in  a  laughing  mood,

 This  is  a  democratic  country  and  in
 a  democracy  we  cannot  take  gold  by
 force.  When  we  accept  democracy,
 we  must  find  means  to  get  gold  and
 that  gold  must  be  acquired  by  demo-
 cratic  means.  In  this  country  we
 have  a  tradition  of  not  donating  gold
 but  of  firing  gold.  Rani  Lakshmibai
 of  Jhansi,  when  defending  her  citadel,
 had  fired  silver  and  gold  bullets  when
 iron  bullets  were  not  available.  T  am
 quite  sure,  in  spite  of  little  opposition
 here  and  there,  this  country  will  rely
 in  giving  gold;  maintain  our  tradition
 and  our  nationality.  We  shall  offer  all
 the  gold  that  we  possess  for  the  defence
 of  this  country.  That  is  the  idea,  T
 understand,  why  Government  requires
 gold.  It  is  not  merely  for  importing
 wheat  or  fancy  things,  that  we  acquire
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 gold.  It  is  a  commodity  which  is  to  be
 exchanged  with  bullets.

 It  we  talk  of  defending  this  country
 against  China  or  Pakistan,  we  shall
 have  to  give  gold  or  be  prepared  for
 further  taxation.  Either  of  these  two
 we  must  welcome;  but,  if  the  Govern-
 ment  comes  forward  with  concessions
 for  giving  gold,  we  oppose  it  and
 when  they  try  to  tax  us  more,  we
 oppose  it.  So,  I  very  humbly  submit—
 I  am  not  a  tax-payer  of  this  kind—
 that  some  assurance  should  be  given
 in  a  democracy  to  those  upper  class
 persons  who  have  gold  so  that  they
 may  come  out  with  gold.  Whether  it  is
 black  or  white,  we  are  not  aware;  if
 it  is  black  gold  the  Central  Excise  has
 all  the  powers  to  capture  it.  The
 other  day  we  had  read  in  the  papers
 that  in  Calcutta  the  Central  Govern-
 ment  caught  some  industrialists  who
 have  been  dealing  in  smuggled  goods.

 This  Bill  is  a  welcome  measure,  It
 is  no  use  running  down  those  people
 who  have  come  forward  to  offer  their
 gold  to  the  country.  They  must  also
 understand  that  the  value  of  gold
 depreciates.  It  does  not  pay  them  in
 the  full  manner  in  which  they  want
 it.  So,  I  appreciate  the  measure  of
 this  Bill  ang  I  see  no  reason  why
 other  people  should  oppose  it  merely
 for  the  sake  of  opposing  it.  I  very
 heartily  welcome  this  Bill.

 Shri  B.  BR.  Bhagat:  Mr.  Deputy-
 Speaker,  Sir,  I  need  not  go  into  the
 points  that  have  been  raiseq  by  hon
 Members  because  already  yesterday
 I  have  dealt  with  most  of  them.  It
 is  curious  that  there  are  no  new  ideas
 or  thoughts  emerging  because  al-
 though  different  hon.  Members  have
 spoken  in  more  eloquent  language,  it
 has  been  mainly  repetition.  I  can
 say  that  I  agree  with  most  of  the
 sentiments  expressed  by  hon.  Members
 so  far  as  sentiments  are  concerned,  for
 example,  the  quotations  from  the
 Mahabharata  about  the  exploitative
 process  of  wealth-gathering.  From  the
 Mahabharata  to  Marx  all  this  process
 has  been  happening.  I  agree  entirely.
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 Similarly,  the  hon.  Member  has  gaid
 about  Kanchan  and  kamini.  I  am
 not  a  scholar  of  Sanskrit  though  I
 have  read  some  Sanskrit;  but,  I  think,
 I  can  tell  the  hon.  Member  with
 greater  force  how,  more  than  kamini,
 kanchan  can  be  dangerous.  I  can
 only  quote  Rahim,  who  is  a  more
 popular  poet  than  Shankaracharya
 whom  he  has  quoted,  There  is  a  fam-
 ous  couplet  of  Rahim:  —

 “कनक  कनक  ते  सौगूनी  मादकता  झ्रधिकापथ  t
 एक  खाय  बौरात  नर,  एक  पाय  बौराया  um

 One  kanak  is  toxin  and  the  other  is
 a  woman.  So,  it  is  hundred  times
 more.  I  say,  gold  can  be  more  dan-
 gerous  and  the  only  way  it  cannot  be
 dangerous  is  that  it  should  be  s0-
 cialised.

 I  am  in  complete  agreement  about
 the  sentiments  that  have  been  expres-
 sed.  About  the  incentives  to  the  pro-
 ducer—I  am  a  producer  myself;  I  do
 not  know  whether  the  hon.  Member  is
 a  farmer  or  not—I  know  what  is  the
 incentive  that  a  farmer  requires.
 Therefore,  there  is  no  question  of  any
 disagreement  about  the  sentiments.
 But  the  point  is:  What  shoulg  we  do?

 Shri  Nath  Pai:  You  are  not  a  far-
 mer;  you  are  an  absentee  landlord.

 Sbri  B.  E.  Bhagat:  No;  fortunately.
 not  yet.

 But  the  point  is:  What  should
 we  do?  As  I  said  yesterday,  we  have
 given  certain  concessions,  The  hon.
 Member  knows  the  philosophy  of  the
 stick  and  the  carrot.  The  Govern-
 ment  has  to  use  both  the  stick  and  the
 carrot.  Sometimes  danda  is  necessary
 and  sometimes  some  concessions  are
 Necessary.  Whether  you  call  it  the
 hard  way  or  the  soft  way,  the  totali-
 tarian  or  the  democratic  way,  both
 these  processes  are  there.

 Sir,  I  had  explained  the  background
 of  the  concessions.  It  is  not  a  con-
 cession  to  the  black-marketeers  to
 convert  their  black  money  into  gold
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 But  it  is  a  concession  to  certain
 persons  who  have  a  large  hoard
 of  gold  and  it  may  be  that  they  may
 be  affecteq  by  the  application  of  vari-
 ous  taxation  Iaws.  It  ig  for  those  who
 may  have  gold  to  tender  gold.  They
 need  not  sell  it  to  somebody  who  may
 convert  his  money  into  gold  in  tender-
 ing  it.  I  repeat  again  that  the  con-
 cession  is  only  for  those  persons  and
 the  concession  is  not  immoderate.  It
 is  reasonable  and  it  cannot  be  an
 affront  to  any  public  morality.

 Secondly,  it  should  be  appreciated
 that  this  is  for  a  very  limited  period
 of  about  3  or  4  months,  The  conces-
 sion  is  given  in  the  extreme  urgency
 of  raising  certain  external  resourcer
 to  meet  a  difficult  situation  and  to
 make  us  self-reliant,  So,  it  ig  in  this
 context  that  we  have  to  judge  whe-
 ther  the  concession  given  is  reason-
 able  or  not.  It  is  quite  reasonable.
 It  cannot  be  said  we  are  pandering
 to  these  anti-social  elements.  I  have
 no  love  for  them  nor  has  the  Govern-
 ment  any  love  for  them.  The  House
 would  appreciate  the  successive  mea-
 sures  taken  by  the  Government  amd
 particularly  by  the  present  Financ
 Minister  in  finding  out  the  undisclosed
 income,  whether  it  is  in  the  form  of
 currency:  or  whether  it  is  in  the  form
 of  gold.  The  Government  has  also
 taken  anti-smuggling  measures.

 I  can  understand  Mr.  Masani  by  way
 of  hig  eloquent  language  and  Mr.
 Ranga  in  his  less  eloquent  language
 opposing  the  Gold  Control  Act.  But
 I  cannot  understand  the  hon.  Member,
 Prof,  Mukerjee,  who  proclaims  social-
 isms  of  varied  variety,  from  communi-
 ism  to  socialism,  and  Mr,  Nath  Pai
 opposing  the  Gold  Control  Act.  I  was
 also  misquoted  ang  it  was  said  that
 I  had  said  that  the  Gold  Control  Act
 has  not  stopped  smuggling.  What  I
 sald  was  that  smuggling,  ag  any  other
 anti-social  practice,  cannot  be  eradi-
 cated  in  a  day.  There  are  also  other
 forces  working  for  it.  But  the  gold
 control  measure  wants  to  control  the
 hoarding  of  gold  by  various  processes
 of  declarations  and  it  assist  In  the
 Process  of  checking  smuggling.  Its
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 success  cannot  be  judged  in  g  day  or
 in  a  few  months.  In  that  respect  it
 is  a  social  measure  and  a  measure  of
 social  reform,  Take,  for  instance,
 the  Sharda  Act.  At  one  time,  the  Act
 was,  more  or  less,  non-existent  al-
 though  the  Act  had  been  passed  by
 Parliament.  But  today  you  will  find
 that  it  has  come  into  operation.  I
 hin)  if  the  hon.  Member  who  claims

 ५0  have  a  progressive  outlook  takes
 the  census  of  the  views  of  the  younger
 women  und  younger  men,  he  will  find
 that  the  lure  for  gold  is  going  down.
 If  this  Gold  Control  Act  is  there,  I
 think,  a  day  will  come  soon,  in  the
 course  of  years  that  at  least  the  future
 generation,  the  younger  generation,
 will  give  up  gold.  If  you  take  away
 the  gold  control  measures  the  sign-
 Post,  that  is,  the  direction,  will  not
 remain  there.  Mr.  Ranga  wants  to
 reverse  the  social  trend,  Therefore,  I
 can  understand  his  opposition  to
 the  Gold  Control  Order.  Then  Mr.
 Masani  and  Mr,  Ranga  say  that  if  the
 Gold  Control  Act  is  not  repealed
 this  echeme  will  not  suaceed.  Mr.
 Masanj  even  claims  that  the  people
 of  this  country  have  less  faith  in  the
 Government  than  the  people  of  other
 countries  who  are  giving  greater  as-
 sistance.  |  have  no  quarrel  with  this
 travesty  and  perversity  of  thinking.
 I  can  join  issue  with  the  hon.  Members
 who  want  to  go  ahead  and  want  the
 country  to  build  a  self-reliant  economy
 and  who  want  to  defend  the  freedom
 and  the  integrity  of  the  country.

 It  is  for  this  purpose  that  a  measure
 like  this  had  been  brought  forward.
 I  concede  that  we  have  given  conces-
 sions.  But  I  repeat  that  it  is  a  patric-
 tic  appeal  to  a  large  number  of  men
 and  women  who  have  a  small  holding
 of  gold,  say,  of  5  tolags  or  l0tolas  and
 it  is  in  the  realities  of  the  situation
 that  we  have  given  certain  reasonable
 concessiong  to  certain  sections  of  the
 people.  I  think,  on  balanced  consi-
 derations,  the  hon.  Members  should
 support  this  measure  which  is  g  mea-
 sure  to  raise  certain  resources  for  the
 country,  I  would  plead  with  them.  The
 object  of  this  measure  is  unexception-



 2669

 [Shri  B.  R.  Bhagat]
 able  ag  has  been  expressed  by  all  the
 Members  on  the  othe  side.  But  you
 have  to  accept  certain  compromises
 ang  in  given  conaitions  the  compro-
 mises  are  reasonable.  They  are  not
 extraordinary.  We  must  create  a  pro-
 per  climate  which  is  absolutely  neces-
 sary  for  the  success  of  this  measure
 and  which  is  vital  for  making  us  self-
 reliant  in  the  coming  months  so  far  as
 the  external  resources  are  concerned.
 If  the  will  of  Parliament  is  expressed
 in  a  unanimous  manner,  it  will  help  in
 creating  a  proper  climate  in  the  coun-
 try.  Although  small  quantities  of  goid
 have  been  tendered  uptill  now,  I  have
 No  doubt  that  in  the  coming  days  and
 weeks,  if  the  climate  is  built  up,  we
 can  have  a  sizeable  amount  of  gold  to
 meet  our  external  resources  require-
 ‘ment.

 D.G.S.  (General)

 With  these  words,  |  appeal  to  the
 House  to  adopt  this  Bill  unanimous'y
 and  without  any  division.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 i3-25  hrs.

 DEMANDS*  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1965-66.

 Mr.  Deputy-Speaker:  We  now  take
 up  the  Supplementary  Demands  for
 Grants  (General).  The  time  allotted
 for  this  is  2  hours.  Does  the  Minister
 want  to  make  any  speech?

 The  Minister  of  Planning  (Shri  B.
 R,  Bhagat):  No,  Sir.
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 Demanv  No.  6—EpucaTIon

 Mr.  Deputy  Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  1,000  be  grant-
 ed  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  paymen;,  during  the  year
 ending  the  3ilst  day  of  March,
 1966,  in  respect  of  ‘Education’.”

 Demand  No,  37—OrTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY  OF
 FINANCE

 Mr.  Deputy  Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  5,25,000  be
 g-anted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  +1966,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  Ministry  o¢  Finance’.”

 Demanp  No.  39—Grants-tn-Am  70
 STATE  AND  UNION  TeERRITORY  Gov-
 ERNMENTS

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  +1,00,00,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Grants-in-aid  to  State  ang  Union
 Territory  Governments’.”

 Demanp  No.  47—Otner  Revenue
 EXpENDITURE  OF  THE  MINISTRY  OF
 Foop  AND  AGRICULTURE

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  7,50,00,000  be

 *Moved  with  the  recommendation  of  the  President.


